SUBASH CHANDER SR __Petitioner .
N RoL.SETHI - . Advocate for the. Petitionerlsj ’
S Versus |
 UNION OF INDIA . Respondent
- Advocate for the Responatn(s)
. CORAM :
The Hon’ble Mr.  *  AJAY JOHRI, ADMINISTRATIVE MEMBER
_The Hon’ble Mr. . G.SREEDHARAN .NAIR, JD ICIAL MEMBER
1. Whether Reporters of local papers may be allowed to. see e the Judgement" 7& _
2 To be referred to the Reporter or not" 7\
3.. Whether their Lordshnps wish to see the fair copy of the Judgement! )Q
4. Whether it needs to be clrculated to other Benches of the Trrbunal? K
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Order pronouncsd by '
The Hon'ble Shri G,SREEDHARAN NAIR,J(DICIAL MEMBER

We have heard counsel of the app.].:i..ca'nt and
perused the i‘ncgrds. We arfé rl'nt'satisfied that there

is a casc‘i for ‘admissior_;;

2, The r?lief Claimed in;thé applicationis to allow
the applicaﬁt to join in duty .at any place in India, Tt.w,A
aforé.%aid ;:eli-f‘ has befn claﬁned on thé averment that the |
~ applicant with effect from 20.7.1971 was ﬁnbloyed as a
t;anpérary civ.ilian c‘ook',r but ulas trans\fjsrfed by an order
Md;—..zz.’a.\‘tg?.z and that thereafter he has not been a_ilouad to
) take chargs of an? post, Un‘ the face of it, the relief

“claimed is hopelessly barred by limitation, If the averment
that from April 1972 onwards the applicant was not pemittéd
to take charge of any post is trus, he should have sought

relief at the appropriate tima,

3, The application is rejected. -
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